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column of the Order Paper, be granted
tothe President, out of the Consolidated
Fund of the State of Manipur, on ac-
count, for or towards defraying the
charges during the year ending on the
31stday of March, 1993inrespect of the
heads of demands entered in-the sec-
ond column there of against Demand
Nos. 1 to 46."

The motion was adopfed.

MR. CHAIRMAN: | shall now put the
Supplementary Demands for Grants
{Manipur) for 1991-92 to vole.

The question is:

“That the Supplementary sums not ex-
ceading the amounts on Revenue Ac-
count and Capital Account shown in the
third column of the Order Paper be
granted to the President out of the
Consnlidated Fund ot the State of
Manipur to defray the charges that will
come in course ol payment during the
financial year ending the 31st day of
March, 1992 in respect of heads of
demands ontered in the second column
thereof against:

Denmand Nos. 1 to 33, 36 to 40 and 42
to 45"

The motion was adopled.

16.36 hrs.
MANIPUR APPROPRIATION
(VOTE ON ACCOUNT) BILL"® 1992
[English]
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

SHANTARAM POTDUKHE): | be to move
for leave to introduce a Bill to provide forthe
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withdrawl of certain sums fromand out of the
Consolidated Fund of the State of Manipur
for the services of a part of the tinancial year
1992-93.

MR. CHAIRMAN: Tive question is:

"That leave be granted to introduce a
Bill to provide for the withdrawal of
certain sums from and out of the Con-
solidated Fund of the State of Maniput
for the sarvices of a part of the tinancial
year 1992-93,"

The motion was adcpted.

SHRI SHANTARAM POTDUKHE: | in-
troducs ** the Bill.

SHRISHANTARAM PO TDUKHE: ibeg
to move**:

“That the Bill to provide for the with-
drawal of certain sums frern and cur of
the Consclidaied Fund of the State of
Manipur for the services of a pan of the
financial year 1992-92, be 1aken inio
cansideration.”

FR. CHAIRMAN: The question .s:
“That the Bill to provide for the with-
drawal of certain sums from and our ol
the Consolidated Fund cf the Stale of
Manipur for the services cof a pan of the
financial vear 1992-93, be taken into
consideration.”

The motion was acopted.

MR. CHAIRMAN: We willtake up clause
by clause consideration of the Bill.

The question is:

ThatClauses 2 and 3 were added tothe
Bill.

MR. CHAIRMAN:The question is:
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“That Schedule stand part of the Bill.”
The motion was adopied.

The Schedule was added to the Bill.

MR. CHAIRMAN.The quastion 1s

“That Clause |, the Enacting Formula
andthe Long Titlestand Part of the Bill.”

The moton was adopted

Clause 1,1he Enacting Formula and the
Long Tittle was added to the Bill.

SHRISHANTARAMPOTDUKHF Ibeg
to move*

“That the Bill be passed "
MR CHAIRMAN:The question is
“That the Bill be passed "
Fhe mohon was adopted
16.38 hrs.

MANIPUR APPROPRIATION
BiLL" 1992

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): I beg to move
for leave to introduce a Bill to authonse
payment and appropnation of certain further
sums from and out of the Consclidated Fund
ofthe State of Manipurfor the services of the
financial year 1991-92.

MR CHAIRMAN:The question is

“That leave be granted to introduce a
Bilito authorise payment and appropiia-
tion of cartain further sums fromand out
of the Consolidated Fund of the State of
Manipur for the Services of the financial
year 1991-92.”
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The motion was adopled.

SHRI SHANTARAM POTDUKHE: 1in
troduce™ the BIll.

SHRISHANTARAM POTDUKHE: That
the Bill to authorise paymant and appropria-
tion of certain further sums from and out of
the Consolidated Fund of the State of Manipur
forthe services of the financial year 1991-92
be taken into consideration "

MR. CHAIRMAN:The question 1s:

"That the Bill to authorise payment and

appropnriation of cartain furthar sums

from and oul of the Consohdated Fund
of the State of Manipur for the services
of the financial year 1991-92 be taken
into consideration ”

The molion was adopled.

MR CHAIRMAN' The House will now
take up Clause by Ciause consideration of
the Bili

The question is

“ThatClauses 2and 3 andthe Sechdule
stand part of the Bill.”

The motion was adopled.

Clauses 2 and 3 and the Schedule wers
added to the Bill

MR. CHAIRMAN: The question is:

“That Clause |, the Enacting Formula
andthe Long Title stand part of the Bill.”

«  The mobon was adopied.

‘Clause 1, the Enacting Formula and the
Tittle were addad to the Bill.

SHRISHANTARAM POTDUKHE: Sir, |
beg to move:

“That the Bill be passed.”
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